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MINISTRY FINANCE

|
(Department of lli evenue)
NOTIFICATION
New Delhi, the 2 th iMarch, 2017

S.0. 966(E).—In exelicise of the powers conferred by sub-section (1) of section 43 of the Prevention of
Money-laundering Act, 2002 (15 0£2003) and in consultation with the Chief Justices of the respective High Courts,
the Central Government hereby makes the following amendments in the notification of the Government of India,

Ministry of Finance (Departmint of Revenue) number S.0. 372(E), dated the 5™ February, 2016, namely :—
In the Table to the said notification, for serial numbers 1, 5 and 23 and the entries relating thereto, the
following serial numbers and entries shall respectively be substituted, namely :—
: TABLE
["'S.No. | State or Union | Court of Session designated | | Area specified for trial of offence punishable
territory as Special Court under the | | || under section 4 of the Prevention of Money-
Prevention of Money - i laundering Act, 2002
laundering Act, 2002
(1 (2) 3 i )

il Andhra Pradesh | Court  of Mctropoliiaj: ‘Sessions  Divisions of Krishna, Guntur,
essions Judge, |;Brakasam, West Godavari, Chittoor, Anantapur,
X

isakhapatnam Kadapa, Kurnool, Nellore, Visakhapatnam,
- Vizianagaram, Srikakulam and East Godavari
and Metropolitan  Sessions Divisions of
| Visakhapatnam and Krishna District.

’_ 5 Chhattisgarh Court of IVth Additionﬁr "Entire State of Chhattisgarh.

District  Judge, Raipur, |
Chhattisgarh ;
23. Sikkim Court of District Entire State of Sikkim.”
Sessions Judge (East)
Gangtok ; |

i [E. No. C-18015/3/2013-Ad.ED]
‘ SANTOSH KUMAR, Under Secy.
Note: The principal notiﬁcaiion was published vide nuim ber S.0. 372(E), dated the 5th February, 2016.
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